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successor of the Imperial Bank of
India will have nothing imperial
about it. I was fed up with the Im-
perial Bank because it did not only
bear the name of the Imperial Bank
of India, but it had all imperialistic
things around and about it. And
therefore I am glad to congratulate
all of us on the fact that the
‘Imperial’ business is over, and I hope
that this amending Bill will meet the
approval of the entire House.

Surt A. C. GUHA: Sir, I think I
have not been correctly quoted by the
hon. Member, I did not complain
that so many lawyer-Members did
not improve that Bill. When it was
pointed out to me by several hon.
Membera in their speeches that the
Government had failed in their duty
to have foreseen this difficulty, I saia
in my reply—Yes, that was a lapse
on the part of the Government no
doubt, but the Bill was debated in
this House for 20 hours and yet this
defect did not strike to any of the
lawyer-Members also. When the
Members moved amendments, surely
they moved them in order to improve
the Bill and to point out the lacunae
and the defects in the Bill. And how
can the hon. Member say that it is not
the function of the hon. Members to
improve the Bill?

Sart R. U. AGNIBHOJ (Madhya
Pradesh): What is the use of all this
when it is all over?

Mr. DEPUTY CHAIRMAN:
question is:

“That the Bill be passed.”

The

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 2-30 p.m.

The House then adjourned
for lunch at one of the clock.

The House re-assembled after
lunch at half past two of the clock,

Mg, DEPUTY CHAIRMAN in the Chair.
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THE INDIAN COINAGE (AMEND-
MENT) BILL, 1955 -

THE MINISTER ror REVENUE AND
DEFENCE EXPENDITURE (SHrr A.
C. GuHa): Sir, I beg to move:

“That the Bill further to amend
the Indian Coinage Act, 1906, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, this Bill is the first step in
India’s adoption of the metric system.
Other steps will follow, and other
Ministries, especially the Commerce
and Indusiry Ministry, will come for-
ward with another Bill very soon. I
think it is not necessary to impress
this House about the benefits of the
metric system, as these will he known
to and realised by, Members. Fifty
countries of the world covering
three~-fourths of the population of the
entire world have accepted this sys-
tem. The principal eXceptions are
the United Kingdom, India, Pakistan
and some other Commonwegalth coun-
{ries. It is not correct to say that all
Commonwealth countries have kept
out of the metric system. Some Com-
monwealth countries have already
introduced it. The only principal
country in Europe which is still resist-
ing is the United Kingdom, In Asia
only India and Pakistan are the two
important countries which have not
accepted this system.

SHrI M. GOVINDA REDDY (My-
sore): Have all the European coun-
tries accepted it?

Surt A. C. GUHA: Yes, I think—
all the European countries have
accepted it, including the U.S.S.R.,
and China also in Asia. In our weights
and measures, there is & sort of chaos
or anarchy reigning. We may use the
same terms ‘maunds’, ‘seers’ or in the
case of measurement of land ‘bighas’
but the connotation differs from one
State to another State. Sometimes in
weights, the maund of one regicn
would mean double the weight of the
maund of the neighbouring region.
Sir, India being one country, you will
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appreciate that it is not possible to
allow this sort of anomsalies to conti-
nue for long. So, we are naturally
trying to introduce the metric system.
It will make accounting very much
easier, and I think that the future
generations of students will bless the
Members of this House for making
their examinations easier, especially
fn mathematics.

Surt M. GOVINDA REDDY: There
will be no paper on mathematics,—
only this will be much easier.

Surt A. C. GUHA: Surely there
will be some paper on mathematics.
Sir, this may be an occasion for us
to remind ourselves as well as the
people of other countries that it was
in India that the zero was first invent-
ed. It was the Hindus who first invent-
ed the zero and replaced the old
counting frame, the most cumbrous
system of counting, with the place
notation system of numerals and the
introduction of the zero.

Suri M. GOVINDA REDDY: The
decimal system was Indian in origin.

Surt A. C. GUHA: TUndoubtedly it
was Indian in origin. I think that in
the second century B.C. or the latter
part of the third century B.C., one
book ‘Chanda Sutra’ by Pingala made
mention of the zero. Sir, I was rather
very much amused when I had to
read in some books of history of
mathematics to prepare myself for
this Rill, that the present arithmetic
as taught even now in our schools was
almost completed by Aryabhatta who
wrote his book in 499 A.D. but this
present system of arithmetic could
not attain its full stature in Europe
and other countries till about the 14th
century. So, we were aheag of other
countries in this sphere by about a
millennium. Both in arithmetic and
algebra India was the pioneer and
the inventor. In Ashoka inscriptions

. Dr. RADHA XKUMUD MOOKERJI
(Nominated): Asoka uses the num-

ber 256,

[ RAJYA SABHA ]

(Amendment) Bill

Sarr A. C. GUHA: It was some-
time before 200 B.C. that ‘Chanda
Sutra’ was written by Pingala.

1174

Mr. DEPUTY CHAIRMAN: Dr.
Mookerji says that Asoka uses the
number 256.

SHrR1 A. C. GUHA: I must take his
information. He is an authority in
these matters. I am just an amateur.

In the Asoka inscriptions also we
find a sort of decimal system of
accounting. ‘Ake’, ‘Duo or Dve’ “Tri or
Tin’, etc. were there. Ten was ‘dasa’.
Twelve was ‘dwa dasa’. Thirteen was
‘thrayo dasa’. Hundred was ‘satani’
and so on.

Much before that, Sir, Indian genius
counted up to several figures. In the
Vedas particularly in the Yajur Veda
we find counting running into seve-
ral figures, much beyond millions and
billions, with their specific names—
e.g. Sata, Sahasra, Ayut, Niyut, Pra-
yut, Orbhud, ete. Sir, it was some-
thing of an irony that in spite of our
having invented the zero, our country
has not been able to take the fullest
advantage of the decimal system in
our daily life.

The Indian rupee with its present
weight of one tola was first introduc-
ed, I think, by Sher Shah and he gave
the name “Rupaya” to it from the
name of the silver of which it was
made. The weight was also deter-
mined by him as one tola or one-
eightietli of a seer. That is the weight
of a rupee.

At the time of, I think, Akbar, a
suggestion or attempt was made to
introduce decimalisation of coins, but
nothing was actually done. ‘Then
under the British rule, in the year
1870, this matter was discussed and the
Government came to the conclusion
that it shoulg be introduced in differ-

ent stages. There was a note pre-
pared by one Mr. Strachey—a very
useful note—about this decimalisa-

tion. But nothing more was done.
Then the matter came up for consider-
[ ation in 1944 in connection with the
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post-war minting of coins. It was
thought that afier the war there
might be some rearrangements of
coins. At that time this decimal coin-
age system, it was thought, could be
introduced. Opinions were invited
from different public bodies, commer-
cial houses, chambers and also from
the provincial governments. These
views were generally favourable. In
1946 a Bill was introduced. This Bill
was circulated for public opinion and
in 1947, the Central Assembly, the
predecessor of this Parliament, start-
ed discussing the Bill. But suddenly
the Central Assembly came to an end
and the Bill was allowed to lapse
with the sudden demise of the
Assembly.

Then came the pre-partition period,
bringing in unsettled conditions; poli-
tical and social conditions, as also
commercial and industrial conditions
became disturbed. These were not
quite stabilised. Moreover, in the
political field also our Constitution
was still under discussion. So this
matter was not taken up then, though
there was again a discussion in 1949
when the new coins bearing the Asoka
pillar were started to be minted. Then
also because of these uncertain con-
ditions—political, social and economic
—we could not proceed with this
matter, We felt that first we should
frame our Constitution and have a
stable social and administrative set up
and then this matter could be taken
up.

In the meantime, an enormous
amount of preparatory work had
been undertaken, not only for coins,
but more specially in connection with
the weights and measures. Sir, as
the House will realise, with the intro-
duction of the decimal coinage sys-
tem, our postal stamps, our railway
freights, registration stamps and all
these things would require certain re-
adjustments and certain Acts, both of
the Central Government and of the
State Governments would also require
some readjustments and amendments.

The Planning Commission in the
meantime, took up the matter and it
recommended that it was now time
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for the Government to proceed with
this subject. The Indian Standards
Institute set up an expert committee
to examine this matter and that com-
mittee recommended that this decimal
system should be introduced in seve-
ral stages, in 15 years time. The first
period should be utilised for propa-
ganda and subsequent periods for the
introduction of the necessary legis-
lation and then the whole thing was
to be gradually and fully implement-
ed.

Sir, previously, the Government
were advised that decimalisation of
weights and measures should precede
the decimalisation of coins. But later
on, the Standards Institute, through
the Expert Committee that I referred
to, recommended that the decimali-
sation of coins should precede the
decimalisation of weights and measur-
es, Sir, I think this is the right course,
because it is somewhat easier than
the decimalisation of weights and
measures which is a much more com-
plicated thing. Decimalisation of
coins is more or less limited to Gov-
ernment offices, but the other will
have repercussions throughout the
country, in every village, market
place, in every shop and all such
places. So it was thought quite fit and
broper that tnat matter should be
taken up later and the decimalisation
of the coinage should precede the
decimalisation of  weights and
measures.

If hon. Members had taken care to
read the present Bill they would have
found that the rupee, the half rupee
and the quarter rupee will remain of
the same value. Changes will be
introduced only in the coins of lower
denominations. Our original idea was
that the lowest coin should be a “cent”
that is to say, one-hundredth part of

a rupee. But on account of opinions
expressed in the other House, Gov-
ernment have had to move some

amendments to the original Bil) and
by these amendments it has now been
left to the Government to decide on
the name of the lowest coin or unit.
The present Bill, as amended by the
Lower House, says that the rupee
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will be divided into one hundred low-
est units. What the name of this
lowest unit should be, will be decided
by the Government.

Sir, the Prime Minister stated in
the other House that the Government
have no objection to retaining the
name °‘paisa’ as it is known through-
out the country. We do not like to
create any more confusion than is
absolutely mnecessary. We have no
objection to retaining the name ‘paisa’,
but in the meantime, for the interim
period, we will have to devise some
other means to distinguish the pre-
sent ‘paisa’ from the new ‘paisa’.
Members should realise that it will
not be possible just in a day to with-
draw the old coins and put new
coins on the market. It will be a slow
process and it may take four or five
years to complete the withdrawal of
the old coins. During this interim
period, both the coins, the old and the
new, will be legal tender and will be
current in the market. If all our
Mints work to their full capacity—we
have got, really speaking two Mints,
the Bombay and the Alipore Mints
and a small Mint at Hyderabad—then
I think we would require about three
or four years to produce sufficient
number of small coins to meet the
requirements of the market, It will not
be possible even after the passing of
this Bill just within two or three or
four months to place any appreciable
number of small coins on the market.
I think it will take some months
before the new coins can be put on the
market in any number. We expect
that by April 1960, all the coins
below quarter rupee would be with-
drawn, But I would like to make it
clear that this is only our expecta-
tion. I am not quite sure that by
this date it will be possible to with-
draw all the coins. The new coins
would vary somewhat in weight and
dimension from the existing ones
according to the unit in the metric
system of weights and measures., But
we may try to keep their dimensions
and weights as far as possible to the
present position—ie., at least of the
top three coins

[ RAJYA SABHA ]
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Sir, I have stated that 50 countrie
of the world have accepted this sys-
em and it is fit and proper that the
country which invented this Decima

System should accept this policy, as
soon as the country has come to its
own. So long, we were under the

shadow of foreign rule. Now when we
have attained our nationhood, ou:
sovereign authority, it is proper tha
we should introduce this system.,
Almost a few years after the achieve.
ment of independence, the U.S.A
broke away from the English systerr
of Pounds and Shillings and intro-
duced this Decimal System of coinage,
by introducing the Dollar in 1782.
The next big step was taken by
revolutionary France which in 1799,
introduced the Decimal System not
only in coins, but also in weights and
measures. At that time, in the U.S.A.
Jefferson, a great man and one of the
pioneers of the American War of
Independence, introduced this system.
In France, it was Talleyrand who
introduced this system. He said tha'
this enterprise would one day belon;
to the whole world, though conceivec
and created in France. Really, Sir, i
now belongs to the whole world; jus
as those revolutionary leaders o
France claimed that though conceivec
and created in France this would
belong to the whole world, we can alsc
claim that, though the zeroc and the
decimal systems were conceived anc
created in India, these have been
accepted by the whole world and this
is our proud heritage. 1 hope the
House will pass this Bill. '

SHrr KAILASH BIHARI LALL
(Bihar): May I know, when the old
and the new paisa are in circulation,
what will be the relation between the
value of the old and the new ones?

Surr A. C. GUHA: These are the
complications for which we have
retained authority with the Govern.
ment to devise means so as not to
cause any avoidable confusion and
difficulties for the people.

Mer. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill further to amend
the Indian Coinage Act, 1906, as

A
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passed by the Lok Sabha, be taken
into consideration.”

I have to remind hon. Members that
we have got 120 minutes and I have
got names of about 8 speakers befers
me. So, each speaker will please
confine himself or herself to about 10
minutes each.

Sur1 B. C. GHOSE: (West Bengal):
Sir, I would like to submit that we
have saved a lot of time yesterday in
the Bills that we discussed. So, if
there is any necessity for a longer
period of time, I hope you will fake
that into consideration.

Surr M. GOVINDA REDDY (My-
sore): We have saved a lot of time.

Mr. DEPUTY CHAIRMAN:
are other important Bills.

There

Surr M. GOVINDA REDDY: We
can save on others also.

Dr. RAGHUBIR SINH (Madhya
Bharat): This is a very important
measure. This new coinage will go
down in history for centuries and the
future historians will deal with it.
We cannot rush like that.

Mgr. DEPUTY CHAIRMAN: The
Business Advisory Committee has
considered the importance of each
and every Bill and has fixed the time,

Surr KISHEN CHAND (Hydera-
bad): The House has got a right to
take longer hours, if necessary.

Mgr. DEPUTY CHAIRMAN: Yes, we
will see about it.

sfimadt wieft Ff e (@@
IMAT AT, A T & qEA AW
& 73 o7 vonelt WnL & @ T St 9w
Sadas T T &, IWET 7 g Fee
g’;l?ﬁ?ﬂﬁa:ﬁmgﬁ*ﬁ#ﬂ?‘wﬁ
F® TEQ ¢ aie ®° wrdt § e g
ﬁ?ﬁ-?m-rrzi‘m,mww%arﬁ
Yran wae @ e &1 ZEE @ AE
f% syweT women @ oW oITasIR T
T, MY gAR g R oo g g €

[26 AUGUST 1955]

(Amendment) Bill 1180
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Surr KISHEN CHAND: Mr. Deputy
Chairman, I wholeheartedly welcome
this Bill. You remember Sir, that
only two years back, a similar Bill
was introduced in this House but the
hon. Minister thought it to be too
premature. Somehow or other, now
he has been prevailed upon to intro-
duce this Bill and. as I said. I whole-
heartedly welcome this Bill, but I beg
to submit that this Bill though based
on a good idea, contains certain
defects which the hon. Minister has
not understood and which I shall try
to point out to him.

1 submit, Sir, that as he started
and said that India is very proud of
having introduced the zero and intro-
duced the decimal system., the hon.
the Prime Minister also stressed this
point in the other House that India
had the proud privilege o. oduc-
ing the decimal system. I entirely
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agree with it, Sir. But India had the
yrivilege of introducing the decimal
gystem, not the centesiinal system.
The hon. the Finance Minister or Shri
Guha is now introducing this centesi-
mal system. It is not decimal system
oecause the fundamental idea in the
decimal system is always division into
ten. You can certainly say that 100
is also a multiple of 10. You can divide
it into one thousand parts, but that
is not the original idea of decimal
system. If you really follow the deci-
mal system, the basis of a decimal
svstem is arithmetic of one digit. The
moment you change over to centesi-
mal system you come to an arithmetic
of two digits. I beg to ask the hon.
Minister and I would ask other hon.
Members whether they can easily add
up two digit figures. If it were asked
how much did 59 paisas and 37 paisas
come to, can they say instantly that
it would be 96 paisas? To do this
arithmetic they may have to use a
paper and pencil, but if, as rightly
stressed by the hon. Minister he had
introduced the decimal system, there
would be no complication. If it is only
a question of nomenclature, he can call
it an anna or give some other name.
It is immaterial what name you give
it, but the rupee should be first divi-
ded into ten units and that one unit
should be further divided into ten
units. I have sent certain amend-
ments to this effect, that the rupee
may be divided into ten annas and
then the anna may be further divided
into ten paisas. So you really get one
hundred paisas in a rupee, but there
is an intermediate stage so that the
performance of arithmetic is simpli-
fied for the young boy or girl who is
going to learn it. At present they
have got to convert the pies into annas
by dividing the total by 12 and again
convert the annas into rupees by
dividing them by 16 and fractions are
involved. All that process will be
much simplified when we introduce
this system.

Sir, the hon. Minister gave at length
the examples of other countries and
I think he mentioned the case of
France where the French franc s
divided into 100 cents. But he did not



1185 Indian Coinage [ RAJYA
[Shri Kishan Chand.]
mention that the French franc is

about one-twentieth of a rupee and
that in that country though on paper
there are hundred cents, they never
use less than 10 cent coins. 10 cent is
more or less the minimum there,

though their franc is divided into 100 |

parts, it really amounts to
into 10 parts.

division

When their smallest unit is 10, it
will be all multiples of ten, 10 cents,
20 cents, 30 cents and so on. They do
not have this problem of 37 cents. As
I said before, in our country we must
see that the coinage system suits the
economy of our country. In our
counifry murders have taken place on
quarrels arising out of two pice. If
you go to any bazar or any market you
will see that the women will be sell-
ing vegetables on the basis of one
pice, two pice and three pice and their
whole days earnings and expenditure
are within one rupee. Their whole
economy is based on pice and annas
and they never think of units of ten.
It will be really very wunfair and
absolutely unconnected to the economy
of our country if we try to divide our
rupee into a hundred units and give
the name of paisa to one unit and not
have an intermediary unit of an anna.

Then, Sir, the hon. Minister said
something about weights and measur-
es and I suppose when that comes
about we shall consider it. Here again
I would like to point out that it should
not be like the French system which
has kilogram, gram and so on. They
have got intermediate weights but
they are not well known. If we make
a similar mistake in our country, then
T suppose it will become still worse,
worse than what it is at present. I
had introduced a Bill for weights and
measures. I have no doubt that a seer
can be divided into ten chhataks and
then into 100 tolas and so on.

The hon. Minister has
that there should not be a sort of
overnight transition. This has not
been the practice. I come from Hydera-
bad State where during the last

pointed out

two or three years the experiment of
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changing from one coinage to another
has been going on amd I can assure
vou that it is a very simple process.
People very easily get used to it. The
Hyderabad rupee was divided into 96
pice and that was equal to six-seventh
of the Indian rupee. You can imagine
the number of fractions that were
involved and yet it was such a simple
thing that the four paisa of Indian

currency were equivalent to seven
paisa of Hyderabad currency and
transactions were carried on very

easily. Six annas of the Indian rupee
were equivalent to seven annas of the
Hyderabad rupee. Even illiterate
persons somehow or other adjusted it
into multiples of six and had their
business conducted easily. Lower
down three annas of Indian rupee
were equal to 3} annas of Hyderabad
currency. Being a small unit, they
could easidy adjust from one curren-
cy to another. Similarly, now our
rupee has 64 pice. If we change it to
have 100 paisas, the normal rule will
be that the present four pice will be
equivalent fo six new paisas. Exactly
it will be 6} paisas but normally it
will be made available when you
reach 16 pice which will be equiva-
lent to 25 paisas. The hon. Minister
put some stress on a quarter rupee.
From a sentimental point of view it
may be of importance but it goes
against the very spirit of the decimal
coinage. Before the early Indlans
invented the decimal system and the
zero, the whole arithmetic was based
on this division in two parts. The
earth was divided first into two parts,
then four and so on. Then three came
in, then six, then 12 and so on. 12 is

very important in Indian astronomy
pecause it is a multiple of both two
and three. So if the hon. Minister is
keen on introducing the decimal sys-
tem and at the same time wants to
retain the quarter rupee, it will be
basically against the fundamental idea
of the decimal system. Eventually it
will have to be withdrawn. If he
keeps any coin it must be 10 paisas,
20 paisas and so on. That is why I
would prefer to call them as one anna,
two annas, five annas and so on. Some-
how in the entire literature of our
country the word anna has got a

O



1185 Indian Coinage

[26 AUGUST 1955 ]

(Amendment) Bill 1188

place. We have all along been using | they had made a mistake and that the

that word and if that word is now
entirely omitted the future generation
while reading the old literature when-
ever they come across this word
‘anna’ they will not understand what
it meant. If we keep that word there
might be a slight confusion during
the transition period when we change
from the old to the new currency.
Every time people will have to say
‘new anna’ and ‘old anna’, Once they
get a grip on that, they can easily
pass from one currency to the other.
The old four annas will become equal
to 2% annas of the new coinage. And
as the hon. Minister stated, our coins
must have relation to weights expres-
sed in the metric system. Of course
even the metric system is not ideal
from a mathematical point of view.
I submit that the French people have
found out that there had been some
mistake in the measurement of a
metre but it cannot be changed now.
That has come to stay. Constants can-
not be expressed in whole numbers
because there was some mistake of
measurement but anyhow it has come
to remain.

Then I would humbly submit that
in the old days the diameter of pice
used to be one inch and as a small
child I remember I used to measure
ordinary lengths by the use of pice by
putting two or three pice side by
wide, We are using currencies where
reither the weight nor the diameter
has anv relationship with the units of
weights and measures. Therefore 1
would humbly submit to the hon.
Minister that when he mints new
coins he will keep the diameter and
weight of the new coins in such a
way that they will be simple multi-
ples of the units of length and weight.
If these changes are made, we will
be really following the decimal sys-
tem and bringing some relief to the
young children in our country who
are going to learn arithmetic. But if
he keeps the present method and
leaves it for the Government later on,
after being advised by a foreign
expert or an American expert to bring
forward an amendment saying that

57 R.S.D.—3

second Amending Bill is necessary, it
will not look nice. The hon. Minister
said that he would be prepared to
accept amendments provided they
were reasonable. Sir, there are cer-
tain amendments going to be moved
and I do hope that he will accept
some of them. .

SHrr A. C. GUHA: Yes, provided
they are reasonable.

Dr. RADHA KUMUD MOOKERJI:
Sir, I congratulate the hon. Minister
in charge of this Bill on the wealth
of material which he has adduced in
support of this measure. He
has gone far afield in search of evi-
dence to support the system of deci-
mal coinage. I would like, however,
to support him by presenting before
him the most ancient evidence imagi-
nable.

Sir, to India belongs the credit of
having the earliest human conception
of decimal coinage, and I say this on
the basis of a very remarkable pas-
sage occurring in one of the earliest
works not merely of India but of
humanity, the work known as Sata-
patha Brahmana. There we find cer-
tain technical terms of very great
monetary significance. The first term
used is Satamdna, a coin baked on
hundred units and the units are called
Krishnalas. A hundred Krishnalas
would amount to that superior coin
known as Satamana, so that the very
term indicates the system for which
it stands.

Then coming down to later times
following the period of the Vedic
literature, we find Panini the great
Grammarian, and the author of a
monumental grammatical work known
as Ashtadhyayi, and who lived in
750 B.C. using the term Vimsatika.
That is an important technical numis-
matic term that he has used. That is
made up of 20 Karshapanas which is a
Sanskrit term. Its Pali equivalent is
Kahapana and the Kahapana also
occurs very frequently in older Pali
literature. For instance, according to
the canonical Budhist work known as
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Vinayapitak at the city of Rajgriha—
Rajgir of Bihar—there were current
coins which are described as Vimsati-
masako Kahapana. That is to say, the
unit is Vimsatika which is first refer-
red to by Panini. This was current in
Buddhist India at the time of about
500 B.C. There also this coin is defined
as consisting of 20 Kahapanas.

I do not know what the smallest
unit of our new Indian coinage would
be called but I will give you certain
technical traditional Sanskrit and Pali
terms for your consideration. You
simply call it Pana which is used In
Kautilya’s Arthasastra for the small-
est unit of coin. Kautilya’s Artha-
sastra is a very authoritative work of
about 3rd century B.C.

Then, again, I find that there was
in use a silver coin named Dharana
which was also split up into twenty
parts, so that you find from concrete
evidence that there were coins based
on this conception of decimal coinage.
1, therefore, think that the Minister
in charge of this Bill is really dis-
charging a sacred national duty in
trying to revive the coinage of free
India on the basis of our indigenous
traditions.
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[gﬁ TR Sﬁ‘ﬂﬁ] changing to a decimal system. But
small business interests and rural
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S#rt M. GOVINDA REDDY: Sir,
this Bill seeks to modify our coinage
system to the decimal system. This
idea has been before the country for
over three decades. At least since
1946 it has acquired some legal form.

Sir, since the first Bill was intro-
duced to change the coinage system
to decimal system, the country has
been examining this question. I have
also been watching closely the views
that have been expressed in several
quarters about this system. As the
coinage system of a country is a part
of the system of that country, and it
is the basis of the economy of that
country, the repercussions of any
change in that system will not be
easy to be understood. And much less
can they be understood by laymen
who have no knowledge of what coin-
age is and what the coin sclence is.
Therefore, Sir, I have been closely
watching and examining the opinions
expressed in several quarters. The
Indian Federation of Chambers of
Commerce and several State Cham-
bers of Commerce and business
interests and stock brokers have
expressed their opinion in favour of

|

|

interests have found it very difficult
to appreciate it. The reasons they
advance are very important. I have not
been able to understand them, and
I have not been able to see, when all
those opinions are there, how advan-
tageous this would be over the pre-
sent system. Nor has the speech of
the hon. Minister brought out the
advantages of this system very clear-
ly. Beyond the point that this makes
accounting easier tnere is no other
advantage that he has placed before
this House. Anyway, I am not oppos-
ed to the change. But I want only to
understand how this system would
confer an advancage. Particularly
when the ancient system that has
been more in vogue here is to be
changed to a new system, we should
rather do it after understanding it
thoroughly.

Well, Sir, the difficulties are these.
First of all, it is an unnatural system.
Although India claims the privilege
of having founded the decimal sys-
tem, as our hon. doctor friend has
pointed out to us very clearly, still
India has not adopted it. Why did
the founders of this decimal system,
if it were such an easy system, not
adopt it in their economy? That is
one thing. Secondly, Sir, this deci-
mal system which also means metric
system in weighing is an unnatural
system, inasmuch as it is based upon
the idea of length. As far as I can
gather, it seems to have grown up like
this. The meter is based upon the
one-ten millionth part of the distan-
ce between the equator and the pole,
and the cube of a tenth part of this
meter is a unit which is called ‘litre’,
and the weight of a milli-litre of
water 4 deg. C is a gram. This shows
that even weight is based upon the
standard of distance. The present
system, they say, is natural in the
sense that we measure our distance
in the shape of paces; we say three
paces, six paces and all that. We mea-
sure the depth by the height of the
man and distance by paces. And our
weight also is not based on any
extraneous factor like distance. Our
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weight, Sir, as everybody knows, is
based upon what we call the ratti, a
nut. That is the thing which we use.
/That is the basic element of our
weight. And we express weight in

<~ Tupees, annas and pies also; we say,

two annas worth of gold,
.annas worth of gold and so on
and so forth. For calculation also
they say that this is a very easy sys-
tem. But this has been discussed by
our merchants, and they say “If the
decimal system is easy, we will show
and demonstrate that our method of
reckoning is much easier. You bring
a wagon-load of figures and we will
be able to solve them without any
difficulty.” Supposing I buy 13 yards
and 7 giras of cloth at Rs. 9-15-0 a
yard. Well, unless you take some paper
and pencil in the decimal system,
you cannot work out the total cost,
whereas the merchant counts his fing-
ers and gives the answer in a trice.
Our merchants count by rupees, four-
anna pieces, two anna pieces and by
annas. And in our accounting system,
Sir, we have seen that they put hori-
+ zontal dashes and vertical lines and
then whatever figures we may
- dictate to them, they will add
~them up in no time and give us the
figure required. Anyway, Sir, it may
perhaps be said that because they
are used to that system, it looks
easier for them to do all these things.
But we have seen, Sir, that they find
no difficulty at all. I can understand
the advantage of this decimal system
when we want to compute large figur-
es. But when we have to compute

or four

small figures, I do not wunderstand
how convenient this system will be
over the present one. They ask: It

this system had any advantages, why
did Mahatma Gandhi oppose it? In
fact, a Bill was introduced in 1946.
The Planning Commission examined
it, the Institute of Standards examin-
ed it, and the various Chambers of
Commerce gathered an expert
opinion. After all that, they ask, why
did Mahatma Gandhi oppose it? It
was before him for some time, but
he opposed it because he found that
this system was not in consonance
with the natural growth of the sys-
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tem that was in vogue. And there
are no difficulties. I agree with my
hon. friend that there is confusion in
our weights today. By a ‘maund’ we
mean one weight in one place and
quite a different thing in another
place, but, then, if this is so, stand-
ardise them all by means of the rupee
or tola weight. Let every State adopt
this, But as Shrimati Savitry Nigam
said, for people who are not literate,
I would like to know whether this
would be easy to work out. I might
tell the Finance Minister that I have
not made up my mind against this
Bill, but this difficulty is real. People
feel that as far as reckoners are con-
cerned, so far as the educated people,
the chartered accountants, etc. are
concerned, this system is the easiest,
but then would it be equally easy to
the ordinary people to reckon in terms
of the decimal coinage? This is the
difficulty which I would like the hon.
Minister to explain to me. As the
Standards Institute Committee have
pointed out, the country will not be
able to appreciate this system and
reconcile themselves to work it out
until the masses are educated jin_ it.
So, they have themselves felt that
there would be difficulty in the mass-
es comprehending this and working
it out. So, I would like to know from
the Minister as to how he would
make it easier for them. I am await-
ing his clarification.

Surr J. S. BISHT (Uttar Pradesh):
Mr. Deputy Chairman, I wholeheart-
edly support this measure. While
listening to the speeches here, I was
wondering whether the Hindus are
not as conservative as the British are
alleged to be, because I have been
seeing during the last three years
that, whenever a measure of reform
is brought in, there are always innu-
merable difficulties and objections
raised. Is it not tragic that we shoula
be debating this point over the last
88 years. I have brought here the
report of the Government of India.
An engineer, Lt. Colonel Richard
Strachey, who was at the time Direc-
tor General of Irrigation, was a Mem-
ber of the Committee on Indian
Weights and Measures in 1868 and he
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strongly pressed that the decimal sys-
tem of coinage and the metric system
of weights and measures should be
adopted in India. I will just read para.
* 20 of his Minute of Dissent. He says:

“l am no fanatical advocate of
the metrical system. I regard all
standards of magnitude as being
essentially arbitrary, and as having
very little in their ultimate charac-
ter to make one preferable to
another. But the metrical system

has the great practical advantage of

being based on proper scientific
principles; of being the only such
system actually in wuse; and of

being in operation, at least partially,
over the most advanced part of
continental Europe. These advan-
tages are such as to satisfy me
that it will never have any real
competitor when the day for change
has come. The true importance of
international  uniformity in these
things is at last beginning to be
properly estimated, and the move-
ment which has commenced in its
favour cannot cease until it has
been successful.”

This he prophesied 88 years ago. I
have brought a list here of the count-
ries which have adopted this modern
system since then. I find that since
1920, the following countries have
adopted this: Poland, Malta, Greece,
China, Russia, Japan, Morocco, Per-
sia, Afghanistan, Syria, Indonesia,
Indo/China, Korea and Thailand.
Surely we are not less advanced than
they are. We are not less developed
than they are. When they adopted
this metric system, they also must
have had some sort of coinage and
weights in their countries, and we
have not heard that there was any
great hardship brought about by this
change during the transitional period
in those countries. You will further
note that in 1946 the hon. Sir Archi-
bald Rowlands moved a similar Bill.
In fact, clauses 2 and 3 of that Bill
have been exactly reproduced here in
this Bill. Only in sub-clause (i) there
fs some slight change. This Bill was

[ RAJYA SABHA ]
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very strongly supported by our scien-
tific bodies and no less a person than
Shri C. Rajagopalachari wrote an
article in THE STATESMAN on the
23rd February 1947 in which ne
strongly recommended that this sys-
tem of decimal coinage and metric
system of weights should be adopted
in the country. He said:

“India, it is well known, is the
land where the decimal system of
notation was born. It is appropriate
that she should put her weights and
measures today in line with the
international scientific world, adopt-
ing what is truly her own decimal
system. Internal commerce has now
crossed the borders not only of
districts but of provinces, and
everyone but incorrigible lovers of
confusion would welcome a uni-
form seer all over India which
would be statutorily recognised and
enforced. We may love variety and
variation in art but weights and
measures are in their very nature
fundamental social machinery. Uni-
formity is the essence of it.”

I will also quote here the statement
issued by Shri Jawaharlal Nehru,
President Elect of the 34th Indian
Science Congress and Professor Afzal

Hussain, President of the Indian
Science Congress Association:
“The Indian Science Congress

Association has supported for many
years the movement for the deci-
malisation of currency, weights and
measures. At the Bangalore ses-
sion of the Science Congress held
in January 1946, the general body
of members in meeting assembled
unanimously passed a resolution in
favour of a comprehensive policy
of decimalisation in India.”

We have got all these in our favour,
and I don’t see why there should be

. any difficulty.

With regard to certain points that
were raised by Mr. Kishen Chand, I
am in agreement with him, and if the
hon. Minister is prepared to accept
them, it would be very nice. He said
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that the old pice was 1 inch in dia-
meter and so it would be a good thing
if the new unit also, by whatever
name it is called, is also 1 centimetre
in diameter, so that there is some sort
of uniformity when we move from the
old to the new system.

There is another point, and that is
with regard to the name of the new
unit. The hon. Minister has not yet
disclosed his mind, nor the mind of
the Government, as to what the name
will be. The difficulty in adopting
the word ‘paisa’ will be this that the
new paisa would be of a different
size and weight from the old paisa
which we had Dbefore the war.
‘The difficulty then was that due to
the shortage of copper during the war
period we had first a new type of
paisa which was like a washer with
a round hole in it. Later it was aban-
doned and a new type of paisa simi-
lar to the first but smaller in diameter
and less in weight was introduced.
The new unit would be smaller than
the paisa, otherwise it will be some-
thing intermediate between the pice
and the small paise, and this will
create confusion.

I would also suggest that you may
call it by the term “dam” because
that word is common for we ask 9T
E‘T‘Té ? What is the price? This word
will not create confusion among the
illiterate, rural masses in our coun-
tryside. Otherwise these coin brokers
will try to exploit them and their
gullibility in these matters. They will
go to the common people and say,
“This is the first paisa, this here is
another paisa and then here is the
third paisa and now comes the fourth
type of paisa.” And they will make
some money from the illiterate peo-
ple. We are dividing the rupee into
100 perts and the new coin will be
one-hundredth part of the rupee
while the old pice was one-sixty-
fourth part of it. There will only be
a little change in the name.

Sarr R. U. AGNIBHOJ: The new
coin, a hundred of which make a
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rupee and the 64 pice that make a
rupee will simultaneously be there.

Surr J. S. BISHT: That is exactly
what I am saying. Therefore this will
create some confusion and so I say
we shall have to give some new name
to the new coin. It need not be a
Sanskrit word as was suggested here,
but something which is already cur-
rent among the people and common
everywhere. Such a word is “dam”.
I understand that in Bengal and
Assam also it is in common use.
Therefore, at least in the north of
India there should be no difficulty
about it.

With these few remarks, Sir, I sup-
port the Bill.

Dr. P. V. KANE: Mr. Deputy
Chairman, I want to make only a very
few observations on this Bill which I
am supporting. I have only one or
two points to refer to. Whenever any
change is made, it always meets with

some opposition, because people do
not like change, generally. But you
gsee, we are all going on changing.
Therefore, let us not be afraid of

change as if something bad is going
to happen. That is not so. We are all,
as I said, changing in so many ways.
Don’t you see how we are dating our
Bills? We call them “Bill so and so
of Number so and so of 1954 or 1955"
and so on. We have adopted the
English method of referring to them.
"Therefore, let us not be afraid of of
cnange because it is a change. Let us
see if there is anything in it.

We have had from the very begin-
ning, for some 2,000 years or more,
the term Nanak and it has been adop-
ted in the Yajnavalkya Smriti. But
people seem to have become even
greater purists than Yajnavalkya, for
he had adopted the term Nanaka

(HTUTEF) ang says: ]
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That is to say: “The King shall
punish the maker of counterfeit coins.”

Similarly with the word ‘“Dinara”.
The Romans had their “Denarius” and
the Romans, as we know, had a large
trade with us. Therefore, scores of
golden “dinars” have been found in
many places in India—hundreds even.
Gradually from Denarius which is
Latin it became the Sanskrit word
“Dinar”.

SHr1 GOPIKRISHNA VIJAIVARGI-
YA (Madhya Bharat): It is also Per-
sian.

Dr. P. V. KANE: The word “Dena-
rius” originally was Latin and our
people became acquainted with it
somewhere about 200 A. D. Since then
it has come down. We find it in the
Narada Smriti also. So what I mean
is, we should not be afraid of change,
for as I said, we have been always
changing.

Formerly there was the “Satamana”
but that meant something “large”; it
did not refer to any coin. Actually in
those days there were no coins but
only small pieces of silver which
were punch-marked. You may call
them punch-marked coins, but not
coins like the ones we now have.
These punch-marked coins used to be
issued even by small people like those
in a guild. The guilds had their own
coins, At present, of course, only the
Government can issue coins, but in
those days even guilds issued coins.

I would however urge that two
things should be borne in mind. First-
ly sufficiently long time should be
given to make the people acquainted
with the new system. In the Bill
there is no provision for this time.
It only says that the old currency will
be current for some time. But how

Iong? I submit that there should be
sufficient time given, say, about 5
years or more. Secondly, as Mr.

Kishen €hand suggested, the coinage
should bear some relation to the
weights and measures in the land.

[RAJYA SABHA]
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Formerly it did so. “Kahapan” as we -
know, or the “Pan” had a certain
definite weight or mass also. You are
now legislating piecemeal, dealing
now only with coins, not with our
weights and measures.

SHrt M. GOVINDA REDDY:
said it will come.

He

Dr. P. V. KANE:
thing has to come together.
that also be considered.

But the whole
So let

Sir, there is nothing much in this
Bill. After all, decimalisation was
something which originated here and
from India it went to Europe through
the Arabs, who took it to the western
world and they were quite ready to
take it, because it was more advanta-
geous than their own system which
was based on multiples of twelve.
The Europeans found the decimal
system far better than their system
based on multiples of twelve. Of
course, they in the West did not dir-
ectly know us and so they called this
system the Arabic system. The Arabs
had borrowed it from us. Just as some
other people had borrowed it from us,
let us also take something from others.
I don't think there is any harm in
that.
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TH I9 AW F TER WA= g @ F
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¢ wt g Paw @ Tadta A @, gulan
Tf TF WA FAT qEr & o adawta
d o gt v &1 onft @ 5w faw @
gl o Tyad oft umor go & 4 aw
a7 A ft gu d ale g atew N

AT TAWT T @A g o & o gw 7w
frmd swfr vl m e & o
IE AEYEF & 1o Tagw 3 wweg o of
g dgias qgla # oEeTr ¢ | aT
BN WNT gY@ I vete &
o gw W om wgd ¥ o g
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4 P.M.

Surt H. P. SAKSENA: Mr. Deputy
Chairman, time is a great leveller.
Two years ago I was frankly opposed
to the idea of the introduction of
coinage under the decimal system.
Wisdom might have dawned upon me:

Surt M. GOVINDA REDDY: Con-
gratulations.

Surr H. P. SAKSENA:...... since
the world, day after day, is growing
smaller and smaller it is contracting
and since we have got to live in the
world and live gloriously, I am sup-
porting this. The hon. Minister who
is sponsoring the Bill said that sixty
countries of the world

Surr A. C. GUHA: Fifty.

Sur1 H. P. SAKSENA: Allright, fifty,
fifty countries of the world have
adopted this system. Since I want my
country to be included amongst the
biggest countries of the world,
amongst the wisest countries of the
world, I am of opinion that we should
welcome this Bill and extend to it
our hearty welcome.

The only difficulty that I see is this.
Qur people in the countryside will
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[Shri H. P. Saksena.]
40 this new system of coinage for the
~very simple reason that they are used
1o having a silver coin which is easily
(divisible into sixty-four parts. They
-are used to it. The new coin will be
divided into a hundred parts. As
everybody knows, it can easily be
divided into half which is fifty, intoa
.quarter which is 25; but below that it
.does not go. Half of twenty-five is 12%;

‘half of 124 is 61{4 and half
«of 61/4 is something  which
is very (difficult to pronounce.

“This will be very difficult. With the
.exception of having a rupee, half a
rupee and a quarter of a rupee, the
-smaller denominations are very diffi-
-cult to introduce, I do not know what
-the Government has in mind buf so
-far as the smaller denominations are
~concerned, 1 think, it will be very
.difficult. (Interruption):

I will sit down if any hon. Member
-wants to put a question. I will yield
.50 that the question may be put.

st dfto dfto Tt (I wT) : A A U
wg TF aF get ol gaen A taa
g

st 2o Wwo mxA: #F ff @ o
T T gt ol ot & fad a2t
AT TP §@Y AR gt ot T
et Taw g @ @ a@ T ¥ 9w
g Fega @ ditad |

st wmfe Tor fae: o &t Tovht @iem
ull

sft 20 Wo madsr: o T AT ¥ AW
4 Px A Peerewlww @1 @R awn &€
T teft wle @ et @

[Tre VicE-CHAIRMAN
ACHANDRAVATI LAKHANPAL)
Chair.]

Surr H. P. SAKSENA: In my opi-
nion, this Bill should be introduced,
as the hon. Minister sponsoring the
Bill himself has suggested, in three
#tages. The first stage should be the
.stdge of propaganda and we may safely
«call it a preparatory stage. After some

(SHRIMATI
in the
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time will come the changeover
stage and finally the final stage.
If sufficient time is allowed for these
stages to have their own play and all
manner of mistakes are committed
and rectified—there is no hurry about
it, we do not want to hasten the thing
in order to jump to the final stage—
all the difficulties that are anticipated
and apprehended will, I am positive,
not occur. Of course, they will occur
in some small measure but they will
not be occurring considerably.

The other point emphasised by
many hon. Members that this new
coin must have a direct relationship
with the weights, standards and mea-
sures that we are going to introduce,
must be taken into account. The pre-
sent position is that a rupee is of a
tola in weight; the half rupee is half
a tola in weight and the quarter rupee
is quarter tola in weight. There
are the rattis and mashas also.
(interruption.) Now, the rupee of
100 cents that we introduce and the
divisions that we may make of that
rupee should bear a direct relation-
ship to the weight, standards and
measures—of course, in the metric
system—that we are going to intro-
duce in the future. They are inter-
related, inter-linked and inter-twin-
ed; they cannot be separated from
each other. That has to be borne in
mind.

We and Pakistan, accidently enough,
agree on one major point and it is
this that Pakistan also has not yet
adopted the decimal system. Perhaps
just like a loyal Member of the Com-
monwealth of the United Kingdom, I
should say, she is not adopting it
pecause U.K, also has not yet adopted
it; but we, in spite of the fact that we
are in the Commonwealth—we are a
sort of rebel, have always been a
rebel—have introduced this system
and it is in the fitness of things for us
{0 dash forward to adopt the system
which is akin to our ancient heritage
which is coming back to our own
times. We had lost this; we had sent
it away from our borders and we are
now wholeheartedly welcoming it
back. There is no need for me to
wax eloquent over the qualities of
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zeros which we introduced; every-
body knows it and appreciates it but
then 1 am not in favour of the word
Shatansh that my hon. friend Mr.
Agnibhoj suggests. Quite astonishing-
1y he pleaded that the Adivasis—poor
fellows—will not be able to apprecia-
te and understand the change that the
cent would denote and indicate but
for all that I know, he thought that
Shatansh will be quite a simple and
easy work for the Adivasis to under-
stand. I do not think they are so
much Sanskrit-minded and Sanskrit
knowing that they will understand
Shatansh and not understand paisa.
Paisa, he said, had no background,
had no root. It is nothing like that.
If there is so much of prejudice against
the paisa, let him, by all means,
suggest something else. The whole
difficulty is, what is the smallest coin
going to be called?

ai‘?aaa’»anﬁa?-r?éé“‘a‘ ft
an‘?ﬁ“fi'l ¢ T # TE wd @
6x i oy o &Td & voo 0" AR A

2o Wo wE: WA TAH & TN
g% yew gme & 1% ag Wi g
dtfrae ghm wad @F @ AW &
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Tro Tepil P a2 af gwiwiTHTE AT
tafeoue o &1 @@t of @yl Bad

coin drives away good coin -@- g

yariore g T &)

Surt H. P. SAKSENA: This is a
matter of opinion. If we differ, let us
agree to differ. Anyway 1 do not
want to waste the time of the House
in this useless discussion.
at issue is this that the confusion caus-
ed by the change in coinage should
be as little as possible. That is the
whole point and having requested the
sponsor of the resolution to see that
the three stages are successively and
for a requisite period of time gone
through I invite attention to the fact
that the Planning Commission, as the
Members know, has already accepted

The point .
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[Shri H. P. Saksena.]

the principle of having the coins
according to the decimal system. Now
it appears to me that for this House
there is no other honourable course
left open but to accept the decimal
system of coinage whether we like it
or we do not.

With these words, Madam, I
recommended the resolution for tihe
approval of the House.

Dr. RAGHUBIR SINH: Madam, I
am grateful to you for having called
me, It is quite late in the day to
speak on such an important resolu-
tion. Madam, after what Dr. Mooker-
ji has said on the subject, it is very
difficult to add more on the historical
side of this matter. I have only two
points to add. Karshapana was divid-
ed into ardha (half) and pada (quar-
ter). And then in the case of pana
it consisted of 20 mashas and masha
was the smallest coin.

Now, Madam, about the point my
eminent friend Shri Agnibhoj has
made, he asked us as to what was the
origin of paisa. All I have got to tell
him is that it has developed from the
word pada which in prakrit became
pai or paya and from that it has
developed as paisa. I had a feeling
Madam, that my friend Shri Agni-
bhoj had suspected that the word
paisa had Portuguese origin, as it is
being generally thought of, and Portu-
guese connections have never been
very very happy, but I have to assure
him that the word paisa was preva-
lent in India long before the Portu-
guese ever saw the Indian shores.

SHRI

M. GOVINDA REDDY: Any
shores? -

Dr. RAGHUBIR SINH: They had
seen many shores before they came to
India. So even in the time of the
Lodis. (Interruption.)

1 only said he suspected it probably.
These days ‘Portuguese’ are on our
nerves. So I thought probably he did
word on that

doubtful score, Madam, all I have
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got to repeat is that we should not be
scared away by the word ‘paisa’. 1
think many other friends here have
talked of the difficulties, or the con-
fusion that might arise in the minds
of villagers. I only want to tell them
that they probably very much
underestimate the shrewdness and the
abilities of the poor villagers. They
are in fact very much shrewder than
what we think them to be. This I
must tell them as it seems that many
of my friends have never seen a
change in currency. I know what
changes in currency have been
because in Indian States there have
been changes quite recently and the
shrewd villagers coin their own new
names. For instance when the Indian
States had their own currency and
when that was being replaced during
the early twentieth century, at that
time the new British currency was
called the ‘kaldar’ rupee and ‘kaldar’
paisa while the State currency was
called ‘kacha’ rupiah and ‘kacha®
paisa. So there should not be any
difficulty on that score. The only
thing that I would press on my emi-
nent friend, the hon. Minister, is that
three things should be definitely done
in this respect. (1) There should be
sufficient publicity in advance among
the people; (2) There should be pro-
per time-lag and (3) above all, the
new designs should be distinctive in
their appearance. 1 had hoped that
the hon. Minister would show the
same courtesy to this House that he
showed to the other House by dis-
playing on the Table of the House the
new designs. Unfortunately he has
not done that, but......

Serr M. GOVINDA REDDY: Has
he any designs? -

Dr. RAGHUBIR SINH: He has
designs, I am sure, He made them

evident in the other House.

Sarr A. C. GUHA: No, Szr, I o0
not a designing person.

Dr. RAGHUBIR SINH: I am
afraid English is a very difficult lan-
guage to talk in. Now coming to the
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point, Madam, when he put the
designs on the Table of the other
House I find that he stated there that
the new designs will have the words
in Hindi ‘Bharat Sarcar’ instead of
the ‘Government of India’ in English,
I would like the hon. Minister to clari-
fy whether he meant the Devnagri
script by his saying ‘Hindi’ because
fHlindi can be written in Roman seript
also because in the army we had seen
‘Hindi’ being written in Roman script
also.

Sarr A. C. GUHA: They never cal-
led it ‘Hindi’; it was Urdu.

Dr. RAGHUBIR SINH: No, it was
Hindustani, not Urdu; it was Roman

- Hindustani.

.. CHANDRAVATI LAKHANPAL):

¥

Te VICE-CHAIRMAN  (SHRIMATI
The time

is limired.

Dr. RAGHUBIR SINH: Yes, I am
hurrying up. Now as regards the new
design, I would also suggest to the
hon. Minister that he may consider
this point that the word Shasan
should replace Sarcar, for the word
Sarcar in the past had a very defini-~
tive meaning; it was meant to refer
to an administrative unit of a small
pargana or tehsii only and in the
days of anarchy after the fall of the
Moghul Empire ‘Sarcar’ was being
used for the administrations of the
small semi-independent States. The
words also, Madam, as you know very
well, have their rise and fall, and 1
find that the word ‘Sarcar’ is defini-
tely rising, but I am afraid that it
has not yet reached such a stature ag
.0 be put on the new Indian coins.
Then I fully endorse the view of Snri
Kishenchand and other friends that
there should be an imtermediary coin,
I do not know whether it is necessary
to introduce any provision about that
in the Act itself. In England they
have got a Florin and a Crown which
are not there in the table of the Bri-
tish currency. In India alsu in the
table of Indian currency it was like
this. Twelve pies make one anna ang
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sixteen annas make one rupee. But
pice came in between. Similarly 1

think some coin can be introduced to
represent ten paisas. In that connec-
tion I can further add that in the Uni-
tod States the coin of five cents is
cali»d a Nickel probably because it is
made of nickel. Colloquially it is
termed nickel. I would in that con-
nection suggest that a completely new
term should be used in place of the
anna. My hon. friend Shri Kishen
Chand has suggested retaining the
term anna to be used for a coin of ten
paisas or ten units. May I inform Shri
Kishen Chand on the awthority of my
eminent friend Shri M. Satyanara-
yana that ‘anna’ is derived from the
original Sanskrit word ‘panam’ which
in that form is still prevalent in the
Tamil and other South Indian langu-
ages. Therefore I would suggest to
the hon. Minister that if an interme-
diary coin is to be had, instead of
calling it ‘anna’ it may be called
‘panam’.

I would also suggest to the hon.
Minister and I hope he will agree to
it—that the notification about the
name should be placed on the Table of
the House and any discussion in res-
pect of that notification should take
place before the same is put inte
effect. That would give this House an
opportunity to express its views on
this subject.

Madam, 1 won’t take up much of
your time. All I have got to say now
is that sometimes we, Members of
Parliament, have wrong notions about
ourselves. Probably we think we are
very important persons who are now
passing such an important mea-
sure but the only thing I
have got to point aut is
that in reality we are very insignifi-
cant and we are merely moving on
the rushing tide of, what I may call,
the logic of events and when every-
one of us here would have been for-
gotten, what we are doing today will
continue to infuse or confuse the stu-
dents of Numismatics of posterity for
centuries to come.

s wRwEE o ¥ (HeT  WiEd):
Jurery "egar A0 3w few w1 e
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Surt A. C. GUHA: Madam, I am
really glad that practically all the
Members have welcomed this Bill and
I can say that I also anticipated that
there will not be any dissentient
voice with regard to this Bill. Only
my hon. friend behind, Shri Govinda
Reddy, mentioned the opinion of
Mahatmaji and also expressed certain
apprehensions. I can tell him that,
subsequent to that article being pub-
lished in the “Harijan,” the Secretary-
of the Indian Decimal Sociéty wrote-
to Gandhiji. I think I can say that
this gentleman, Mr. P. N. Seth, is an
old friend of mine. He was a col-
league of mine in days before the-
First World War and suffered impri-
sonment, also his whole family. He-
wrote to Gandhiji for his opinion and
Gandhiji wrote to him on the 21st
August 1946, as follows:
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“I received all your letters 1n
due time, I asked Shri Mashruwala
40 send a reply, as I was too busy.
It seems you have not received any.

My opinion is that the matter
should be dealt with only hy a
national Government on its merit,
T would prefer to keep my mind still
open. My previous objections are to
be re-examined. But could you not
wait till the present political crisis
is over, The question of these
reforms in coinage, weights and
measures may be taken up by our
own Parilament when formed.

I hope this
Excuse delay.”

will satisfy you.

So, I can disabuse the mind of Shri
Govinda Reddy that we are not doing
;anything which was not approved or
«definitely opposed by Mahatmaji.

Then, Madam, quite a number of
‘Members referred to our rural people.
“The Members of this House are in
one respect very fortunate. They
have not to conduct their own elect-
~ jons, at least their own General
‘Elections on adult franchise and we
conducted General Elections at least
for our own sake. We knew our
rural people. How clever and shrewd
‘they are! I think after the General
Election Panditji himself spoke on
more than one occasion that he was
simply surprised by the intelligence
and cleverness shown by the rural
people and I have this much confiden-
.ce in our village people that they will
be able to understand the distinction
‘between the old coin and the new
wcoin.

Surt H. C. DASAPPA (Mysore):
Many of the hon. Members have passed
through all these stages of direct elect-
jons, I do not think, in order to sup-
port his measure, he need speak of
-the disqualiflcations of the hon. Mem-
‘bers.

Surt A. C. GUHA: No, no; no dis-
aqualification. I said ‘fortunate.
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Sarr H. C. DASAPPA: Icantell him
that there are quite a number of
people here who have fought many
an election battle.

Surt A, C. GUHA: Surely, not this
General Election; not for themselves.
I repeatedly used ‘not for themselves.’

Then, I think our experience in
Hyderabad also will confirm our opti-
mism that this will not create much
difficulty for our village people.

I think Dr. Raghubir Sinh mention-
ed that I have not shown sufficient
caurtesy o thiz Houwse by presenting
the samples of our new coins.

Dr. RAGHUBIR SINH: I did not
mean that any discourtesy was shown
thereby. I had hoped that we would
have a look at these samples of new
coins.

Surr A. C. GUHA: You may. The
difficulty is that those samples are
now out of date, out of order and out
of court. Those were designed on cer-
tain assumptions - tentatively formed
by the Finance Ministry and the mint
authorities. Now, after the delibera-
tions in the other House, we discard-
ed the Cent, we have decided to
retain the name paisa. Since then, the
Government have tentatively decided
upon certain other modifications also.
I do not think it will serve any pur-
pose to present those samples which
are obsolete. If the Members want,
I can present them to this House to
be kept.

(The coins were handed ovver to
Dr. Raghubir Sinh.)

Madam, I am glad that two eminent
historians have supported this mea-
sure and have also mantioned some-
thing from our an-~ient history. Prof.
Kane has repeatedly asked the Mem-
bers not to be afraid of any change.
So many changes are happening. In
fact, we are living in a world of
change and particularly in this time
when we are shaping a new India, I
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do not think the House can have any
apprehension of change. I need not
mention here that an eminent Greek
historian, Heraclitus, said thal the
things around us are changing so
rapidly that we cannot have two dips
fn the same river. After the first dip,
{f the second dip follows immediate-
ly, the river has changed. So, we are
living in a world of change. I am sure
Members will not mind this little
change.

Then, Prof. Kane and other Mem-
bers have suggested that there should
be a preparatory period and Prof.
Kane has suggested 5 years at least
to be given. In my opening speech,
I have mentioned that by April 1960,
we may expect to withdraw all the
old coins. There, I modified it that
it is just an expectation; I am not
sure whether it would be possible to
withdraw all the coins by April 1960.
Anyhow five years time has been con-
ceded.

Surr J. V. K. VALLABHARAO
(Andhra): Can I expect the Ministry
to give publicity at least six months
before the coins are issued?

Surr A. C. GUHA: I will come to
that. Several Members have suggest-
ed that we should do some publicity
work and propaganda. Surely, we
shall do that. We shall use all the
publicity agencies through papers,
radio and through all other Govern-
ment and semi-Government machi-
neries, so that our people may know
about this change, the utility of this
change, what are the implications of
this change; and I can give this assu-
rance that we shall not fail to do due
publicity and propaganda work before
this is introduced, in the initial
stage and also in the final stage of
withdrawal. Sufficient time surely
would be given so that no one may
suffer on account of the old coins
remaining in his possession without
heing exchanged,

Sarr GOPIKRISHNA VIJAIVAR-
GIYA: What about the intermediate
coin?

57 RSD.—4
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Surt A. C. GUHA: I do not know
how the Member could apprehend
that there will not be any intermedi-
ate coin. In the Bill have been men-
tioned only the rupee, half rupee and
quarter rupee, because these coins
will retain the same value. Regard-
ing the other coins we have not any-
thing in the Bill because they will
change in value.

Dr. RAGHUBIR SINH: My appre-
hension was not that there will be
no intermediate coins. My only sub-
mission is that there should be a
definite name for the intermediate
coin,

Surr A. C. GUHA: Surely, as far
as I can say, it is a tentative decision.
We shall have the lowest unit. Let it
be taken for the present as Paisa;
and there may be a ecoin for two units.
And then, I think even now our idea
is that we should retain the name
anna and most probably it will con-
form to one-tenth of the rupee
instead of being one-sixteenth. The
anna may appreciate in value; it may
be one-~tenth of the rupee. So long this
is our idea, but the decision about the
final shape will take some time.

Then, some hon. Members have
suggested that we should place the
notification on the table of the House.
Surely that will pe done. I think the
Prime Minister said in the other
House that if we do not retain
Paisa but take any other name, then
we might ask for a further debate.
But if we retain Paisa, in consonance
with the views expressed by the
majority of the Members of the other
House and this House also, then there
need not be any debate on that. Any-
how, if any paper is laid on the Table
of the House, the House is immedia-
tely seized of the matter and if the
House wishes it can debate it. Every
Member can have a discussion on that
notification. Whatever decisions we
arrive at, we shall place them on the
Table of both the Houses at the ear-
liest opportunity.

Then, Madam, Mr. Kishen Chand

said something about one-fourth of a
{ rupee. He does not like that there
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should be any coin of figure not divi-
sible by ten, But I can tell him that
in other countries also there are simi-
lar coins current, for example, in the
U.8.A., in Burma and in the U.S.S.R.
He has quoted the case of Franc. But
the franc is so small a coin that one-
hundredth of it cannot have any
market-value. Similar is the case with
our pie. It is not used in the market,
but it is used only for accounting
purposes. And even paisa is almost
going out of the market. In most of
the towns you can hardly purchase
anything for a paisa. It all depends
upon the prices of the wvarious arti-
cles vis-a-vis the value of the coin.
So, I do not think there is any reason
to object to the existence of one-
fourth of a rupee. There are similar
coins in existence in other countries
also.

Surr H. C. DASAPPA: Can the hon.
Minister give us some idea about the
cost that this changeover will
involve?

SHrI A. C. GUHA: There is no extra
cost involved, because even other-
wise we have been minting our coins
every day. And now we will be mint-
ing new coins instead of the old coins.
Only the dies will change. And
whenever the dies become old, we
change them. So there will not be
any extra cost involved in this. But
we may have to incur some expendi-
ture over changing the weights and
measures and other things. Not only
the Government will have to incur
some expenditure on these things, but
also private businessmen and com-
mercial houses may have to incur
some expenditure. Anyhow, that is
not quite relevant for the purposes of
this Bill, and I do not think I can give
any approximate figure of the cost
that may have to be incurred for that
purpose.

Madam. I can assure my friend. Mr.
Kishen Chand, that there is hardly
any difference between the Govern-
ment’s point of view and his amend-
ment. There is an English phrase
“Difference between tweedledum and
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tweedledee”. 1 think, between him
and the Government, there is not even
that much difference. He has sug-
gested that there should be paisa, and
I have already indicated that we shall
retain paisa. He has suggested that
there should be anna. I have also said
that for the time being at least our
idea is that we shall retain the anna.
And that will be one-tenth of the
rupee.

Dr. RAGHUBIR SINH: Will the
hon. Minister not take into considera-
tion my suggestion about panam?

Surt A. C. GUHA:
we retain paisa, how
things come?

I am afraid, if
can all those

Then, Madam, Dr. Raghubir Sinh
asked if T could give them any idea
about the size and the design of the
coins. For the present, our decision
is that there will not be any inscrip-
tion of ‘Bharat Sarkar’. The inscrip-
tion will be ‘Bharat’ in Devanagri
script and ‘India’ in English script;
and I think for cent it will be ‘paisa’,
but for the time being it may be
‘naya paisa’ in order to differentiate
it from the present paisa.

Dr. RAGHUBIR SINH: My sub-
mission in that case will be this. Let
the design be a little different,
because nobody will be looking to the
words.

Sarr A. C. GUHA: Dr. Kuane has
suggested that there should be some
relation, in the matter of size, weight
and dimensions, of the coins, with the
metric system. And I think I have
indicated in my opening speech that
there might be a slight change in the
size, weight and dimensions of the
coins, and that will be in consonance
with the metric system to be intro-
duced in weights and measures.

Now, Madam, I think I have repli-
ed to all the points raised by the
hon. Members, and there is nothing
more to be said.
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Tue VICE-CHAIRMAN (SHRIMATI
CHANDRAVATI LAKHANPAL) : The

question is:

“That the Bill further to amend
the Indian Coinage Act, 1906, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

Tuae VICE-CHAIRMAN  (SHRIMATI
CHANDRAVATI LAKHANPAL): Now we
take up the clause by clause conside-
ration of the Bill.

Clause 2. There are some amend-
ments.

Sgrr KISHEN CHAND: Madam. I
beg to move:

1. “That at page 1, for lines 9 to
17, the following be substituted,
namely: -

‘14. (1) (a) The rupee shall be
divided into ten annas and the
anna shall be divided into ten
paisa;

(b) nickel coins of 5 annas, 2
annas and 1 anna and copper
coins of 5 paisa, 2 paisa and 1
paisa shall be issued;

(¢) the nickel coins
per coins shall be
from each other by
hole in the latter;

and cop-
distinguished
inserting a

(d) the weights and diameters
of the new coins shall be related
to metric measures of weight and
length by simple multiples;

(e) these coins, subject to the
provisions of sub-section (1) and
sub-section (2) of gection 13 and
to the extent specified therein,
shall be legal tender in payment
or on account accordingly’.”

2. “That at page 1, line 18. for the
word ‘coins’ the words ‘old coins’
be substituted.”

3. “That at page 1, line 19 for

the words ‘annas, pice’ the words

‘old annas, old pice’ be substitut-
ed.”
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4. “That at page 2, line 1, for the
words ‘sixteen annas, sixty-four
pice’ the words ‘sixteen old annas,
sixty-four old pice’ be substituted.’

5. “That at page 2, line 2, for the
words ‘one hundred new coins’ the
words ‘ten new annas or hundred
new paisa’ be substituted.”

6. “That at page 2, line 9, for the
words ‘annas, pice’ the words ‘old
annas, old pice’ be substituted.”

Surr R. U. AGNIBHOJ: Madam, I
beg to move:

7. “That at page 1, lines 10 to 12,
for the words ‘ang the new coin
representing such unit may be
designated by the Central Govern-
ment, by nofification in the Official
Gazette, under such name as it
thinks fit’ the words’ namely, mgizr

(Shatansh)’ be substituted.”

Tue VICE-CHAIRMAN
CHANDRAVATI LAKHANPAL):
and the amendments
for discussion.

(SHRIMATT
Clause 2
are now open

Surr KISHEN CHAND: Madam,
the hon. Minister, while replying to
the debate, pointed out that there is
no fundamental difference between
my amendments and the original
proposition. In a way, it is right. But
these amendments are moved to focus
attention, and even if they are not
accepted by the House, it will at
least remain on record that the idea
behind the Bill is that the rupee
should not be directly divided into
100 units, but firstly into ten units. T
think the Bill is incomplete without
mentioning that idea, and because in
my humble opinion the Bill is incom-
plete, I have sent in my amendments.
Even if the hon. Minister is not
agreeable to accept them, I would
press these amendments.

And as T have got this opportunity,
let me point out that Mr. Govinda
Reddy raised certain objections about
the arithmetical difficulties that may
arise in the working of this declmal
system. Such difficulties will certain-
ly arise if the coinage is divided inte
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the decimal system and the weights
and measures are not so divided. But
if the weights and measures are simi-
larly divided, there will be absolute-
ly no difficulty. I know as a teacher
in arithmetic and mathematics that
there are certain formulae by which
the local Mahajan or the local dealer
quickly calculates the value of any
fractions of seers and maunds into
rupees annas and pies, But that
requires an elaborate training. If you
take into account the number of years
spent by these young children in
learning their manipulations, I think,
vou will come to the conclusion that
it is sheer waste of human labour and
sheer waste of the child’s mind to
train him up in that type of calcula-
tion work. There are 16 annas in a
rupee, and 16 chatanks in a seer.
There is a formula which says, if so
many seers per rupee, there will be
so many caatanks per anna.

And so it goes on. There are many
sets of rules. If the decimal system
is introduced in our weights and
measures and also into our coinage,
similar rules and formulae will be
evolved, and the calculations will
become much simpler. The dealer
who was formerly taking five seconds
in calculation with the introduction of
the new system, he will take about
two seconds. The hon. Minister has
more or less accepted the idea that
the word ‘anna’ will be retained, and
if the word ‘anna’ is retained, there
will be confusion wherever the old
and the new coins are together. There
must be some sort of distinetion in
their weight and appearance.

There is also one amendment of
mine about the weights and diameters
of the new coins. The hon. Minister
said that he does not see any objec-
tion to the retention of the four anna

coin. I don’t see any objection
either, but when the decimal
system is introduced, the quarter

rupee has no place. Because certain
foreign countries have not seen it
proper to change it, is no argument
why we should not change it. Pro-
bably later when they see a more
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introduced in our
country, they will come round and
admit their mistake. I don’t know
whether there is any quarter dollar
coin in America. To my knowledge,
there are only the 50 and 10 cent
coins. The hon. Minister may be right
—he must have collected information
—but that is not as the facts stand.

I would press my amendments and
1 tnink the hon. Minister should not
have any objection in accepting them,
when he accepts the fundamental
basic idea behind them.

sft TR ortveis:  guEet o, #
arget wrwor 3 ot FAT AT & 16 O &G
# 00 & Teed F Far A 0 IEQ |
fed od Fog @ Ad & v a4
fs srd & co0 T Ted @t d@r F@ W
g W Pl ol agiew &1 i
W vTd W o0 @ET H e e &, @
9 98 U AW g TESH I FHW OF
THE T AR & SWal g gw
FEiw F @ qET SUgET g 3R
arer @ g g ww Patew @ s @t
# v aud Pt 2t qew | o @van
#1 ol @ W e F1 wEer e & M
aH F @ET W wER @ g7 A
g F A wmww g TF o o
o Tewd w1 garg | ar garw & orqen
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scientific system
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Yy oi? 3 W ® TATd TEAr @ § gE
¥ osgmeay 2 aike s faen @ 7w,
fEgmy Y 2R T AN ® 98 €
T g9 GHA £ 1 TE AN @ oW <o
AT, Y WA, Yo WALY AT o Jraryr
# Tarwt o a8 dew W W1 gwAl
1

Tue VICE-CHAIRMAN

CHANDRAVATI LLAKHANPAL):
be brief now.

ft R e @ ave @ aTe

fags aend s & ST eremr g
e # A% 4@ Fg AR & 0F G
i Togs Tased &1 wal=w  TUFR
gie fadt &t & @ ooz T A &, 7w
Tou grwn &t afg  Tw afdarz &1
ymiy = P 7@ 3@ Toow &1 AW
Yeraffer 7 = ik Tawr oo Taofr 2
TAST He AteTwEwT  ® WENwT T
el

At Fo Mo A : “TWI ;R A AMIE
HR
ft THER ot TE )

SHRT A. C. GUHA: 1 am afraid I
cannot accept any of the amendments,
especially Mr. Kishen Chand’s amend-
ments, for the simple reason that we
want to Lkeep some amount of
discretion in the hands of
the Government particularly in
this interim period. My friend,
Shri Agnibhoj, has repeatedly
mentioned that this should be the
special privilege of Parliament and
that it will be rather an insult to this
Parliament if the Government retains
this authority for itself. Under cec-
tion 6 of the Indian Coinage Act that
authority already vests with the Gov-
ernment. The only thing is that we
are changing the values, and for that
we have come here to take special

(SHRIMATT
You must

permission.
“Denominations, dimensions, de-
signs and  composition of coins.—

Coins may be coined at the Mint
for issue under the authority of the
Central Government.”
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+ This is the wording of section 6, We
are only taking authority under sec-
tion 6. If the Parliament gives that
authority to the Central Government,
I think Parliament will do that only
by exercising its sovereign authority.
The Parliament only empowers the
Central Government to do certain
things under the authority given to it
by Parliament. I don’t see how there
can be any insult or anything deroga-
tory to Parliament in this. When-
ever the names are decided, we shall
place the notification before Parlia-
ment, and if then Parliament so
chooses, it can surely discuss the mat-~
ter. Madam, I cannot accept any of
the amendments moved.

THE VICE-CHAIRMAN  (SHRIMATI
CHANDRAVATI LAKHANPAL): The ques-
tion is:

1. “That at page 1, for lines 9 to 17,
the following be substituted, name-
ly:—

‘14. (i) (a) The rupee shall be
divided into ten apnas and the

anna shall be divided into ten
paisa;
(b) nickel coins of 5 annas, 2

annas and 1 anna and copper
coins of 5 paisa, 2 paisa and 1
paisa shall be issued;

(¢) the nickel coins and copper
coins shall be distinguished from
each other by inserting a hole in
the latter;

(d) the weights and diamecters
of the new coins shall be related
to metric measures of weight and
length by simple multiples;

(e) these coins, subject to the
provisions of sub-section (I) and
sub-section (2) of section 13 and
to the extent specified therein,
shall be legal tender in payment
or on account accordingly’.”

The motion was negatived.

Tue VICE-CHAIRMAN (SHRIMATI
CHANDRAVATI LAKHANPAL): Amend-
ments Nos. 2, to 6 are barred as they
are consequential,
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Surt R. U. AGNIBHOJ: I would
like to withdraw my amendment.

*Amendment No. 7 was, by leave of
the House, withdrawn.

Tue VICE-CHAIRMAN
CHANDRAVATI LAKHANPAL):
tion is:

(SHRIMATI
The ques-

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

Surr A. C. GUHA: I move:
“That the Bill be passed.”

THE VICE-CHAIRMAN  (SHRIMATI
CHANDRAVATI LAKHANPAL):  Motion
moved:

*That the Bill be passed.”

Dr. RAGHUBIR SINH: I have got
only two points to make. Firstly, in
his closing remarks the hon. Minister
said that there was a possibility of
using the terms ‘naya paisa’ and ‘naya
anna’. I very much want to impress
upon him that it is only a distinguish-
ing design that will make things easi-
er for the villagers. The mere inser-
tion of the word ‘nava’ will not enable
him to make a distinction, and there-
forc I would request the hon. Minis-
ter 1o concentrate his attention on a
completely new type of a distinctive
design. In that connection I would
also like to add that we should have
a coin similar to the two anna coin
current at present so that it can be
used for the telephone slots and other
similar contrivances.

Finally, I do hope that the hon.
Minister would throw some light on
how much it would cost 1o effect the
change-over. He has not referred to
it.

AN Hon. MEMBER: Rs. 1 crore.

*For text of amendment, vide col.
/;j,q supra.
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Surl RAGHUBIR SINH: I have to
point out that there are certain puiv-
blems connected with this far-reach-
ing change. For example, a post card
now costs 3 pice, while in the new
coinage it will cost tour and 11|16 of
the new unit. Again, the letter which
now costs two annas today will then
cost twelve and a half units. In the
case of telegraph charges, where we
pay one anna per word now, under
the new system, it will cost six and
a quarter units. All these things will
mean a little complication. The rates
will have to be either increased or
decreased a little to round off the
rew rates in terms of full units. For
instance, the post card can be then
made to cost either five pice or four
pice. If you reduce it to four pice it
would mean a loss to Government of
11116 of a pice on every card. Simi-
larly there will be difficulty in the
charges on telegrams. If the rate is
fixed at six units only, it would mean
that every additional word would
cause a loss to Government of a quar-
ter of a unit. There, there is going to
be some financial loss to the Govern-
ment. Similarly in the case of rates
of railway fares as well as freights,
especially where the rates are count-
ed in terms of small coins. Therefore
these rates will have to be readjusted
in such a way that the poor man may
not be adversly hit and further burd-
ened.

I have gone through the detailed
report submitted to the Planning
Commission by Shri Pitambar Pant
wherein he has said that in the post
offices, if they brought about the neces-
sary change-over, it would cost ail
least Rs. 1 crore. So also in the Rail-
ways. For the Railways it may cost
even Rs. 1'5 crores, Therefore, as far
as the poor man is concerned, it may
mean additional burden. We do hope
that when the change-over comes,
Government will take into considera-
tion all these things and see that it
does not mean added burden to the
poor man.

Thank you, Madam.
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Surr A. C. GUHA: I need only say
that all these points will be consider-
cd in due time. It is not possible for
me tn go into all these matters, how
the post card will be re-valued under
the new coinage system, what will
be the cost of an ordinary tele-
gram and so on. Of course, it may be
that in some cases Government may
lose and in some other cases Govern-
ment may gain; but ultimately Gov-
ernment’s budget will be balanced.

Indian Coinage

Tueg VICE-CHAIRMAN  (SHRIMATI
CHANDRAVATI LAXHANPAL): The ques-
tion is:
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“That the Bill be passed.”
The motion was adopted.
Tae VICE-CHAIRMAN  (SHRIMAII

CuANDRAVATI LakHANPAL): The House
now stands adjourned till 11 a.m. on
Tuesday, the 30th August 1955.

The House then adjourned
at five minutes past five of
the clock till eleven of the
clock on Tuesday, the 3Utn
August 1955.



